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CRIMINAL LAWS (MEGHALAYA  AMENDMENT) ACT, 2013.

An

Act

NOTIFICATION

The 7th July, 2014.

No.LL(B)42/2012/22.—Criminal Laws (Meghalaya Amendment) Act, 2013 (Act No. 8 of 2014) 
is hereby published for general information.

MEGHALAYA  ACT NO. 8 OF 2014.

(As passed by the Meghalaya Legislative Assembly)

Received the assent of the President on 29th June, 2014.

Published in the Gazette of Meghalaya Extra-Ordinary issue dated 7th July, 2014.
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L. M. SANGMA,
Secretary to the Govt. of Meghalaya,

Law Department.
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